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HOUSE OF THE PEOPLE 
Thursday, 21th August, 1953

The House met at a Quarter Past
Eight of the Clock

[ M r . D e p u t y - S p e a k e r  i n  the Chair ]
ORAL ANSWERS TO QUESTIONS

Housb-buildino Loans to Displaced 
Persons

*850. Prof. D. C. Sharma: WiU the
Minister of Rehabilitation be pleased 
to state:

(a) the amount of money granted 
to the States of Punjab, PEPSU and 
Himachal Pradesh by the Government 
of India in the year 1952-53 for giving 
house-building loans to displaced 
persons settled in those States; and

(b) the number of houses and 
tenements constructed in those States 
with the help of those loans?

The M inister of Rehabilitation  
(Shri A. P. Jain): (a) and (b). Rs. 20 
lakhs w ere advanced to the Punjab 
Government for the grant of house­
building loans to displaced persons in 
1952-53. In addition, the State Gov­
ernment had a carry over of Rs. 9 10 
lakhs under this head from 1951-52. 
Out of the available Rs. 29 10 lakhs, 
the State Government sanctioned 
loans of Rs. 28*88 lakhs to 779 dis­
placed persons. 500 loanees have 
either completed construction or are 
completing it and the remaining 279 
are expected to start construction 
shortly.

No loans were advanced to Pepsu  
and Himachal Pradesh in 1952-53.
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Prof. D. C. Sliarma: May I know if 
there was any demand from the 
PEPSU people for advance of loans 
for these construction purposes?

Shri A. P. Jain: So far as I know, 
there was no such demand.

Prof. D. C. Sharma: May I know if 
the housing activities that have been 
going on in these two States, PEPSU  
and Punjab, are adequate to the needs 
of the people? What I understand is 
that it is very very inadequate and 
that more loans are necessary.

Sliri A. P. Jai*n: Absolutely ade­
quate.

Kumarl Annie Mascarene: May I
know on what conditions these loans 
are given, whether there are provi­
sions to recover them and if so in 
how many instalments?

Sliri A. P. Jain: Loans for house­
building are generally given on the 
basis that up to a loan of Rs. 5,000, 
the loanee contributes 25 per cent, 
and the Government advances a loan 
of 75 per cent. There are slight 
variations. The maximum loan which  
could be granted to any individual is 
Rs. 5,000. These loans are recovered  
in instalments. Generally for a short 
period, there is no recovery: for a year 
or two. A fter that the loans are 
spread over a period of 6 or 10 years 
and they are recovered in instalments. 
They generally carry an interest of 
3} per cent. But recently it has been 
Increased to per cent, on account* 
of increase in the borrowing ratjfes.

Shrt T. K. Chaodhori: May I know  
whether there is any distinction bet­
w een urban and^oiral house-building



II79 Oral Answers 27 AUGUST 1953 Oral Answers i i 8o

schem es w ith  reference to the loans 
w hich are granted to displaced per­
sons from W est Pakistan and how  the 
amounts of such loans compare w ith  
the loans granted to displaced persons 
from  East Pakistan in W est Bengal?

Shrl A. P. Jain: Of course, there is 
difference betw een the amount of the 
loans granted for urban and rural 
housing. Urban loans are generally  
of a higher amount. That is so in the 
East, that is so in the West. Gen­
erally  speaking, the same policy is 
being follow ed in the East and the 
W est.

Shri T. K. Chaudhuri: I w anted to 
know  the respective amoimt of loans 
granted to displaced persons from 
W est Pakistan and the amount of 
loans granted to displaced persons 
from  East Pakistan?

Mr. Deputy-Speaker: For an indi­
vidual?

Shri T. K. Chaudhuri: For an indi­
vidual loanee.

Shri A. P. Jain: So far as indivi­
duals are concerned, the amounts 
vary .because, where they get a loan, 
th ey  have lo contribute a certain 
portion and the G overnment contri­
butes a certain portion. An indivi­
dual may choose to build a house on 
Rs. 3,000. He contributes a certain 
portion and we contribute a certain 
portion.

Mr. Deputy-Speaker: In individual 
cases?

Shri A. P. Jain: The principle is 
the same on both sides.

Shri M uniswamy: May I know
w hether these displaced persons are 
settled in some other States and w he­
ther grants are made to those States?

Shri A. P, Jain: They are settled  
all over India and graitts on the same 
basis and on the same principles are 

'm ade all over India,
Shri Gidwani: Is it a fact that a 

deputation of Jairampur housing  
colony in Indore the M inister for 
grant of a loan for their colony and

he has promised to consider their case  
sym pathetically?

Some Hon. Members: This is g iv­
ing information.

Mr. Deputy-Speaker: Yes; Mr.
M uniswamy.

Shri Gidwani: What is the answ er  
to my question?

Mr. Deputy-Speaker: No answer.
Shri M uniswamy: May I know w he­

ther the M inister is in a position to  
give us the total number of displaced  
persons who w ere sent to the Madras 
State and the amount of grants made 
to that State?

Shri A. P. Jain: The question re­
lates to the Punjab. I am not expect­
ed to carry all the figures about the 
different States.

Shri M. R. Krishna: May I know  
whether any substantial sum has been  
set apart for the construction of hous­
es for the scheduled castes and 
scheduled tribes among the displaced  
persons?

Shri A. P. Jain: The scheduled clas­
ses displaced persons are treated on 
parity w ith others. Besides, some 
special concessions and special loans 
have been given to the scheduled clas­
ses displaced persons.

Shri T. K. Chaudhuri: May I know  
w hether it is a fact that the m axi­
mum amount of loan for a displaced  
person in the East Punjab and the
other States mentioned in this ques­
tion is Rs. 5,000 and the maxim um  
amount of loan granted to a displaced  
person in W est Bengal is only Rs* 
1,250?

Shri A. P. Jain: It is not so.

-fto rnnftsr : ^
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Prof. D. C. Sharma: From the cate­

gorical assurance that the hon. M inis­
ter has given, one would think that 
there is no housing shortage for dis­
placed persons in Punjab and other 
States. But, our experience is quite 
different. I want to know how many 
houses have been constructed in the 
rural areas and in the urban areas in 
these States?

Shri A. P. JIain: If a question is
tabled, I shall answer that question.

Mr. Deputy-Speaker: The hon.
M inister has not got that information. 
N ext question. No. 852.

An hon. Member: What about 851?
Mr. Deputy-Speaker: It has been 

transferred to 1st September.
C 3 rrA Q £  INDUSTRIES IN COMMUNITY 

P r o je c t  A eeas

•852. Shrl Dabhi: Will the Minister 
of Planning be pleased to state:

(a) whether nny cotlase industries 
are being carried on ir; any of the 
Community Project areas; and

(b) if so, which cottage industries 
are being carried on at these centres.'

The Deputy Minister of Irrigation 
and Power (Shri H athi): (a) Yes.

(b) It is different for different 
States. A representative list is placed 
on the Table of the House. [See A p­
pendix IV, annexure No. 32.]

Shri Dabhi: May I know the num­
ber of persons engaged in the various 
cottage industries referred to in the 
list and also in Khadi, especially?

Shri Hathi: I have information for  
each different block. I have not got 
the consolidated figure. If the hon. 
Member puts down a separate ques­
tion, I shall g ive the consolidated  
number.

Shri T. S. A. Chettiar. May I know  
whether the cottage industries in the 
comm unity projects are those m en­
tioned in the Planning Commission’s 
report or whether they study the 
various possibilities in these areas and 
develop them accordingly?

Shri Hathi: Generally these indus­
tries are taken up after a local study  
of the situation, like the availability  
of raw materials, possibilities of 
marketing the goods, etc.

Shri Dabhi: In the list, one of the 
cottage industries mentioned is weav- . 
ing. May I know whether weaving  
would include handloom cloth woven 
from  m ill yarn? May I know w he­
ther khadi industry is being carried 
on in any other centres, the names of 
the centres and the assistance that is 
given to various khadi and other 
industries?

Shri Hathi: Weaving includes both, 
handloom as well as khadi. Assis­
tance is given for khadi also.

Shri S. V. Ramaswamy: Could w e  
have an idea of the number of persons 
engaged in these industries and the  
value of the products produced there­
in?

Shri Hathi: I have already replied  
that for each I have got the informa­
tion, as, the number of employees, the  
income derived and the arrangements 
for selling these things.

Shri A. N. Vidyalankar: May I know  
whether any attempt has b ^ n  made 
to co-ordinate the activities of the 
Community Project Administration  
and the activities of the Industries 
Departments of the various Govern­
ments as w ell as the non-official or­
ganisations like the All India Spin­
ners* Association?

Shrl Hathi: Generally when any 
schemes for the cottage industries are 
referred to the C.P.A., they are #ent 
to the State Governments for scrutiny.




